
(b) \Vhethet 1Ift'1 alterMtlw Ifttasu-
res ha$ ~n a~ by GOVeM-
ment; 

(c) whether OOvernment prot;j<)se to 
extend the benefits of E.P. FundS Act 
to Beedi Workers and to ftx a national 
minimum wages with suitable variable 
deamess allowance; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUa (SHRI P. 
VENKATA RWDY): (a) and (b). Yes, 
Sir. The questlon of alternative source 
to finance the Beedi WeUare Fund is 
under consideration of the Govern-
ment. 

(c) aDd (d). The Employees Provi .. 
dent Funds and Miscellaneous Provi .. 
sions Act, 1952 were made applicable 
to beedi industry with effect from 
31-500'17. Certain employers engaged in 
manufacture of beedi, filed writ peti· 
tions in Courts to stay the operation 
of the orders. The supreme Court on 
23-4 .. 80 has stayed the operation of the 
Notification The matter is being pur-
~  for getting the stay vacated. 

At present no proposal for fixation 
of national minimum wage for Beedi 
Workers with suitable variable dear-
ness allowance, is under consideration 
of the Government. 

Survey of Indian Ocean 

'1595. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of SCIENCE 
AND TECHNOLOGy be pleased to 
state: 

(a) whether any r ~ has been 
conducted of the Indian Ocean by the 
Ocean Science Board; and 

(b) if so, the main results achieved? 

THE MINIS'l'ER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOIDGY ANI> ELECTRONICS 
AND ENVIRONMENT (SHRI C.P.N. 
SINGH): (8) and (b). No surveys have 
80 far been condueted by the Oeean 
Science and Technology n~  

(OSTA). Research and surveys are 
plaDDed to be undertaken under 

tbe aeaia of oaTA after tbe ac .. 
quiaition of 6CelDographic research 
facilities. The ftrlt of these, the ~ 

paphic Research Velsel, for R&D on 
nOD-living resources and for sea bed 
studies is likely to be commissioned 
during 1982. The programme for r.e-
search and surveys are beiDI drawn up 
by interagency expert panels n~tit  .. 
ted by OSTA. Acquisition of the re-
searCh vessels is being processed simula 

taneously. Surveys relating to mineral 
and hydrocarbon deposits, and oceano-
graphic studies of a physical, chemical 
and biological nature have been, and 
continue to be carried out by the l\{a-
tional Institute of Oceanography (Goa) 
using its research vessel RV GAVE-
SHIN!. Institute of Petroleum EXJllora· 
tion/ONGC are also engaged in geo· 
physical surveys with their vessel 
"ANVESHVAK". 

Foreign Vessels OperatlD.g in IDdiaa 
Oeeaa. 

7596. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether it is a fact that certain 
foreign fishing trawlers are operating 
in Indian Ocean; and 

(b) if so, the number and details of 
foreign trawlers seized during the year 
1980-81 and the area where they were 
operating? 

THE MINISTER OF STATE IN THE 
MINISTRY Or DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir. 

(b) During 1980-81, 68 foreign traw ... 
lers. mostly Taiwanese and Thai were 
apprehended by the Naval and' Coast 
Guard vessels, oit the Coasts of Saura-
shtra, Kerala. Orissa, West Bengal and 
Andaman and Nicobar Islands 

Freedom Fil'hters' PeastOD to Ex-INA 
Perso_e1 of HimadgJ badeM 

7597. PROF. NARAIN CHAND 
PARASHAR: Win the Minlltter of 
HOME AFFAItcs 'be 1)1eased to date: 

(a) the number of freedom ftlbten 
includilijf ex-INA Personnel, w1\o hfte 



been sanctioned freedom ftlhters' pen-
sion by the GovernmeDt of India in 
each of 12 districts of Himachal Pra-
desh; and the year in which they were 
sanctioned pension; 

(b) the number of such freedom tlgh. 
ters among them as bave died since 
then and whether their widows/minot' 
dependents are getting this pension; 

(c) if not, the reasons therefor and 
whether the cases for award of pension 
to the widows/dependents have still 
not been decided; and 

(d) the likely date by which aU such 
cases would be decided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
A statement is attached. 

(b) 269. In 254 cases the eligible 
widows and unmarried dalJ,lhters of 
deceased freedom fighters have been 
sanctioned family/dependent pension. 

(c) and (d). In 15 cases the final de-
cision regarding grant of pension is 
awaiting furnishing of requisite infor .. 
mation/documents from the applicants 
and reports from State Governments/ 
Defence Record Offices Final decision 
in these cases will be taken as soon as 
the requisite information becomes 
available. State Government have been 
requested to accord higher priority in 
these case';. 

statement 
NUmber of cases in which Central 
Freedom Fighters Pension (August, 
1972) sanctioned in Districts Of Hima.-

chal Pradesh. 

'Na;-of the District No. of -£reed--o-m-figh--
ter including ex-INA 
personna! sanctioned 

_________ ~n i. . .. _____ _ 

Simla· 50 

Kangra 5gB 

Una 103 

Hamirpur s8S 

BiJaspur • 16, 

Solan 38 

K .. .8 

Mthu,,· . I. 

---..... 

Mandi Sl61 

Sirmur . 511 

Chamba 42 

Total 1625 

PensioJl to freedom. Fi«hters in Blma-
chat Pradesh 

7598. PROF. NABAIN CHAND 
PARASHAR: Will the in ~r of 
HOME AFFAIRS be pleased to state: 

(a) the number of freedom fighters of 
Hamirpur, Bilaspur, Una and KaDlra 
districts of HImachal Pradesh whose 
applications for the sanction of free-
dom fighters' pension are pending with 
Government for d.ecisions; 

(b) the period for which the applica-

tions are pending alQngwith the reasons 

for which nO decision has been mad, 

so far; and 

(c) the likely date by which the ~ 

cision would be taken? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 

(SHRt YOGENDRA MAKW ANA): (a) 

A statement is attached. 

(b) and (c). There IS no application 

pendin&r Initial serutiny. llowever a 

final decision in the$e cases could not 

be taken for want of requisite informa-

tion from the individual and/or rePQrts 

tro.J1) tbe state CIovemment/MiUtary 

records oftl* .\G respect at claf.ru Q! 
ex-INA pencmnel. Tu.. c .... wlll be 

ftnalised as 8001\ as the InformatloD 

trom the iPdtylduals and/or report. 
..... tta. ~ ~t i . .  

l\teoJU .... fkeiPeil.' 




